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REGN, N0, OA_153/1986 . 12th March, 1986
Shri V.K. Mehra ' cee Petitioner
) " vsreus
The' Secrstary, '
Ninistry of Information & Broadcasting Respondent
Nsw Delhi. S .

CORAN. , _
k Shri Justice K. Madhava Reddy, Chairman
Shri Kaushal Kumar, Nember

For petitioner - ' } cee In person,

" For respondant voe None

(3udéement of the bench delivered by Shri Justice
K. Madhava Reddy, Chairman).

The petitluner herein calls in question Order No, 301/1/80-8(D)

dated 22.5,1981 made by the Ministry of Infermation and Broadcasting,

New Delhi and seeks a direction against the respondent that he may be

" considered by a Review OPC and the wrong done to him may be undons

before the next DPC meets for selecting from Sanior-Class I to Junior
Adninistrative Grade,

20:: This Tribunél has juriediction tc entertain the grievance uf'a
petition in respect of orders made prior toc censtitution of Tribunal

only if it wes made within three years immediately preceding its

 constitution, This Tribumal was constituted on 1,11,1988, The

impugned erder is dated 22,.5.,1981 which is beyond‘three years of the
constitution of the Tribumal, The petitioner stétes that he had made
eral representations and appeals ﬁo his."Seniors“. Obvidusly what 59
means is that he prefgrred an appsal to the superior authorities 6rally.
We do not find any provision in thg service Ruieg for mékiﬁg any oral
representation, That apart,there is nothing in the record ® shouw that
an oral repressntation at any time bsfore or after 1.11.1952 was made,
The Administrative Tribupals Act doe§ not vest any power or Authority
to take cognizan&e;of a grisvance arising out oé\an order made prier to
1@11.1982. The petltioner requests that the delay 1n filing this

application be condoned, But the question . is not at all one of

_condoning the delay in filing the petition, It is a question of the
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Do
B Tribunal having jurisdiction to entertain a patition in respect
-;”xof grievance ari°ing prior to 1.,11,1982,

'3.: . In Regn. No. T=34/85 Capt, Lachhman Singh versus Secretary, .

ﬂﬁmini°try of Pereonnel and Trainxng, -we helds

S S i!?‘ A.A }??ff‘“fhe period of three years laid down under sub—aectlon(z)
‘ S ) :;'offSectzon 24 would have to be computed with reference to any
" order made on such a :epresentation and not with reference

to the earlicr 'order e.eee..o the Tribunal would have
. jurisdiction under sub-section (2) of Section 21 to entertein
a an’ applicatlon in respect of "any order" made betwsen 1,11,1582
e and 1.11.1985"

constitution of the Tr1bunal. Theugh the present petition is leed>
:g,w;th;n.six monthis of the constitution of the fribunal ;n respect of
' éqforder made prior to.1.11.1985'as contemplatéd by sub—saction(S) |
of éection 21, since it relates to a‘gfievance arising out of an
,ﬁg%éar dated 22.5.1981; a date more than 3 years immediately |
| pfepeding-tha constitution of theiTribunal, this Tribunal has no

. jurisdiction, power or authorit§~;q entertain the petition.

This petition is, therefore, diemissed, /ém%

(Ko Madhavs/Reddy)
Chairman :
| 12-3-1ijZLJW*4p
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